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1. gfere AT S W

(i) 7 EfF=w et qer yeg (R ERelt sfagfa &1 e[ seEr M) (Fearae)
AfRzHTEett, 2014 FEAT0T |

(ii) =T HEY § TG FHAT SITUAT o6 T LA TSI | TH9 01 A F AN g7 2

2. ffREw 2 % g
() @< (F) | "AFAT AT NIRRT Afaf=aw, 1932 & faud dsiidd ANIERT H "
9T&aT % AT "TH ATLAAT o (ATHIH 2 F 2 (IF) & faqq TAT TATIUT r2raT HiHa
AT ARERI(LLP)" oreg siqfifga foru Sraar sz
(i) =T (I) F arg, Fwforie safed BT S
"(TF) "HIHT AT ARNETRT (LLP)' T aTcqd 39 &9« (Fear & g ST "o a7ar
AT fafa, 2008 (2009 FT 6) & FAd qATEd STAUTHT digd HHa ua
IERIEGECR
[ @1 . 1/10/72 TH/2014]
. . difarm, ge vee s
g1g fevyufi:

I« FAfFemmEe ara aE R F ERT 99T & 9 I, @2 3, ITEe (i) § 19 dE99% 2004 F

ST US|, 757 (31) o ST TeRTiard #hf w47 ofF siie qeqsq Marfertea g genter & 1=
7 ST 2005 F S.UH.STH, 220(3),
27 9 2005 F SI.UH.MT.H, 337 (31),
31 3ETEq 2005 o S UH. .. 552(3),
6 fordaT 2006 F Sft.UH. A &, 535(3),
5 Sera<t 2008 F SfY.UH.ATH. 13(31),
25 919 2008  SiT. U936, 209(%),
24 frda¥ 2008 F SiT.UH.MT.H. 676(31),
31 3<pa< 2008 ST, TH.A.H. 756(37),
20 FTa<t 2009 F ST U, ACH, 108(31),
17 2009 F St U= .3.H. 301(3),

23 S 2009 F SIT.TH.ACH. 441(31),

28 T 2009 F ST AH. 609(3),
3 3TEq 2012 % SH.UH.AT.H. 607(31),
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3 3T 2012 F SfT.UH. A", 609(3),

31 faHa¥ 2012 % S.UH. .5, 947(3),

05 3RTEa 2013 o SiT.UH. 3.5, 529(%),

29 HE 2013 ST, TH.3.H, 345(3),

30 TS 2013 F ST.UH.A.H. 516(F), v
14 ITET 2013 F 1. UH.AMCH. 552(%).

RESERVE BANK OF INDIA
(Foreign Exchange Department)
(CENTRAL OFFICE)

NOTIFICATION

Mumbai, the 24th March, 2014
No. 299 /2014-RB

Foreign Exchange Management (Transfer or Issue of any
Foreign Security) (Amendment) Regulations, 2014

G.S.R. 323 (E).—In exercise of the powers conferred by clause (a) of sub-section (3) of Section 6 and sub-
section (2) of Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India
hereby makes the following amendments in the Foreign Exchange Management (Transfer or Issue of Any Foreign
Security) (Amendment) Regulations 2004 (Notification No. FEMA 120/RB-2004 dated July 7, 2004), as amended from
time to time, (hereinafter called the Principal Regulations or the Notification) namely:-

1. Short Title & Commencement:-
(i) These Regulations shall be called the Foreign Exchange Management (Transfer or Issue of Any Foreign
Security) (Amendment) Regulations, 2014.
(i) They shall come into force from the date of their publication in the Official Gazette.
2. Amendment to Regulation 2
(i) In clause (k), after the words "or a partnership firm registered under the Indian Partnership Act, 1932"
the words, namely, "or a Limited Liability Partnership (LLP) as defined under clause (ma) of Regulation
2 of this Notification" shall be inserted; and

(i1) After clause (m), the following shall be inserted:

"(ma) ' Limited Liability Partnership' (LLP) means a body corporate having perpetual succession duly
formed and incorporated under the Limited Liability Partnership Act, 2008 (No.6 of 2009)."

[F. No. 1/10/EM/2014]

C. D. Srinivasan, Chief General Manager
Foot Note:

(i) The Principal Regulations were published in the Official Gazette of GOI vide G.S.R. No 757 (E) dated November
19, 2004 — in Part II, Section 3, Sub-section (i) and subsequently amended vide :

G.S.R. No. 220 (E) dated April 7, 2005,
G.S.R. No. 337 (E) dated May 27, 2005,
G.S.R. No. 552 (E) dated August 31, 2005,
G.S.R. No. 535 (E) dated September 6, 2006,
G.S.R. No.13 (E) dated January 5, 2008,
G.S.R. No. 209(E) dated March 25, 2008,
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G.S.R. No.676 (E) dated September 24, 2008,
G.S.R. No.756 (E) dated September 31, 2008,
G.S.R. No.108 (E) dated February 20, 2009,
G.S.R. No. 301(E) dated May 1, 2009,
G.S.R. No. 441(E) dated June 23, 2009,
G.S.R. No. 609(E) dated August 28, 2009,
G.S.R. No. 607(E) dated August 03, 2012,
G.S.R. No. 609(E) dated August 03, 2012,
G.S.R. N0.947(E) dated December 31, 2012,
G.S.R. No.345(E) dated May 29, 2013 and
G.S.R. No.516(E) dated July 30, 2013.
G.S.R. No.529(E) dated August 05, 2013 and
G.S.R. No.552(E) dated August 14, 2013.
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